IN THE NATIONAL COMPANY LAW TRIBUNAL

MUMBAI BENCH
COURT -1V
21. C.P.(IB)/924(MB)/2022
CORAM:
SHRI PRABHAT KUMAR SHRI KISHORE VEMULAPALLI
MEMBER (Technical) MEMBER (Judicial)

ORDER SHEET OF THE HEARING HELD ON 12.07.2023

NAME OF THE PARTIES: Maharashtra Solvent Extraction Private Limited
Vs
Kiran Poultry And Breeding Farm Private Limited

SECTION: 9 OF INSOLVENCY AND BANKRUPTCY CODE, 2016.

ORDER

1. CSP.S.Thakre a/w CS Dakshita Garg, Ld. Authorised Representative for the
Operational Creditor present. Mr. Ashish P. Agarkar a/w C.S. Chetan

Surayvanshi, Ld. Counsel for the Corporate Debtor present.

2. The Applicant submits that they have filed the Settlement Agreement dated
27.06.2023 under which the Operational Creditor has acknowledged a
payment of 3¥75,00,000/- from the Corporate Debtor, and the balance of
352,49,543/- is agreed to be paid by six (6) post-dated cheques as per clause
2 of the Settlement Agreement. Further in clause 8 of the Settlement
Agreement, it is agreed that Operational Creditor shall not insist for
admission u/s 9 of the Code. Further, under clause 9 of the Settlement
Agreement the Operational Creditor has agreed to withdraw the present

petition after receipt of balance amount from the Corporate Debtor.
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3. This bench feels that this Petition may be disposed of as settled in view of
the said Settlement Terms. Instead of keeping this Petition alive, it is
appropriate that the Petitioner is granted a liberty to approach this Tribunal

as permissible under law in case of default.

4. Inview of foregoing, this Petition is dismissed as settled.

Sd/- Sd/-
PRABHAT KUMAR KISHORE VEMULAPALLI
Member (Technical) Member (Judicial)
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